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O  R  D  E  R 

 

05.06.2020 -  At the request of the Learned Counsel for 1st Respondent for 

filing Vakalatnama and for filing of reply / response ten days’ time is granted 

from today.  A copy of the reply of Respondent No. 1 may well be served to the 

Appellant as well as to Respondent No. 2 well in advance three days before the 

next date of hearing.  The filing of reply of Respondent No. 2, if any,  can also be 

done by the next date of hearing.    After receipt of reply from Respondent No. 1, 

it is open to the Appellant to file rejoinder by serving copies to the respective 

sides.   

The Registry is directed to list the matter on 25th June, 2020 for ‘Orders’.   

 

           [Justice Venugopal M.]
     Member (Judicial) 

 
 
 

[Balvinder Singh] 
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[Alok Srivastava] 
Member (Technical) 
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